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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 139/2024

In the matter of:

Surender Sharma ...Applicant

Versus

State of NCT of Delhi. ...Respondents

NDOH:- 05.08.2024

INDEX
S. No. Contents Page No.
1 Compliance report on behalf of Delhi Pollution

Control Committee (DPCC) in terms of the order 1 -2
dated 01.07.2024.

2 Annexure-1(Colly)

Copy of the inspection report dated 09.07.2024 Z - %
alongwith photographs.

Filed by:

New Delhi: é (/V‘V7Q,,/’j -

Dated:il.‘07.2024 Delhi Pollution Control Committee
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 139/2024

In the matter of:

Surender Sharma ...Applicant

Versus

State of NCT of Delhi ...Respondents

COMPLIANCE REPORT ON BEHALF OF DELHI POLLUTON

CONTROL COMMITTEE IN COMPLAINCE TO THE ORDER
DATED 01.07.2024.

IT IS MOST RESPECTFULLY SHOWETH:

. That this Hon'ble Tribunal taken up the present matter on 19.04.2024 on

the basis of complaint filed by Mr. Surender Sharma. In the application it
was alleged that Sh. Chetan Sharma and Sh. Shyam Dutt Sharma, R/o of
V-82, Sarvoday Enclave, have chopped the 15 green trees without any
clearance and converted the land into residential colony at Khasra No 742,

Farm No. A-1, Guruji Bandh Road, Asola Village, New Delhi-110074.

. That this Hon'ble Green Tribunal vide order dated 19.04.2024 has pleased

to constitute a Joint Committee consisting of representatives of DPCC,
DCF (South) and DM (South) to visit the site, look into the grievances of
the applicant, associate the applicant and representative of the concerned
project proponent, verify the factual position and take appropriate remedial
action. The DPCC was appointed nodal agency for coordination and

compliance.

. That, in compliance of the order dated 19.04.2024, Joint Committee

consisting of the officials DPCC, DCF and Revenue Department inspected
the site on 07.05.2024 and an action taken report was filed before this
Hon'ble Tribunal vide email dated 27.06.2024, which is available in the

record of this Hon’ble Tribunal.
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4. That, this Hon’ble Green Tribunal has considered the report of Joint
Committee on 01.07.2024, and pleased to direct DPCC and Principal

Chief Conservator Forest, to look into the matter, get the site of Khasra

No.742 inspected and submit a factual report.

5. That, in compliance of the order dated 01.07.2024, joint team consisting of
the officials of DPCC, Forest Department and DM (South) inspected the
site (Khasra No. 742) on 09.07.2024. Sh. Surender Sharma (Complainant)
was also requested over phone (Mob. No. 9999555577) on 08.07.2024 to
accompany the team so that the location and trees can be located/
identified. The applicant didn’t turn up for the inspection on 09.07.2024.

During the inspection it was observed:

I Sh. Sanjeev, Patwari, the representative from DM (South)
Office confirmed the location of Khasra No. 742 as per
revenue records.

il. After identification of Khasra No. 742, forest officials present
during the inspection confirmed on the spot that there is no
cutting of trees as on date.

Copy of the joint inspection report alongwith geo-tagged photographs

taken during inspection is enclosed herewith as Annexure-1 (Colly).

7. Inview of the above, the present action taken report may kindly be taken on

record. /
L

(Dr. BMS Reddy)
Sr. Environmental Engineer

New Delhi:
Dated:2_5h?07 2024
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Inspection report of the Joint team of the officials of Office of the
DCF_(South), DM _(South) and_DPCC in_the matter of OA No.
139/2024 titled as Surender Sharma vs Govt. of NCT of Delhi &

Ors,

As per order dated 01,07.2024 of Hon'ble NGT, Member Secretary, DPCC and Principal
Chiel Conservator of Forests/HOD were directed to conduct an inspection site of Khasra No.

142, and submit a factual report within one month.

In compliance of this dircetion a team of officials from DPCC and Forest Department
along with officials of office of DM (South) conducted a joint inspection of Khasra No. 742, on
09.07.2024. The applicant in the Original Application namely Sh. Surender Sharma, S/o Late
Chand Sharma, resident of House No. 327, Asola, Fatehpur Beri, New Delhi was also
requested over phone (Mob No.9999555577 ) on 08.07.2024 to accompany the team so that the
location and trees can be located/identified easily. However, the applicant didn’t turn up for the

inspection today i.c. 09.07.2024. Following are the observations during joint inspection:-

I. Sh. Sanjeev, Patwari, the representative from DM (South) Office confirmed the
location of Khasra No. 742 as per revenue records. .

2. Afier identification of Khasra No. 742, forest officials present during the inspection
confirmed on the spot that there is no cutting of trees as on date.

Geo-tagged photographs have been taken and enclosed herewith as Annexure-A.
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Sh. Saujtev Kumar SheAmzad Khan Sh. Kamal Kishore Sh. Geefanand DRO, |

Halqua Patwari JEE, DPCC DRO, SFD (TC) Land Cell SFD
| Office of DM (South)
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